IN THE CENTRAL ADMINISTR

ATIVE TRIBUNAL, PRINCIFAL BENCH

OA No.1935/1994

Shri M.K.G. Nair
Assistant Endineer
cpt, Doordarshan

Slrl Fort, Neu Delhi-110 019

New Delhi, this 6th day of Janualy, 1995.

.. Applicant

By Shri P.I. ﬂnmmen, Advocate

Jyersus

Unicn of India; through

1, The Becretary

Min. of Information & Broadcasting

Shastri Bhawan, New® Delhi

2. Director General, Doordarshan

Mandi House, Neu Delhi

.. Respondents

By Shri K.C. sharma, Advocate
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Thie CA has been filed praying for a diresction

to the reSpondehts to ccnsidér the case of the appli-

cant for crossing Efficiency Bar (£8) from the due date

and for c0nsequential benefits.

2. The learned counsel for the respondents states

been
that the reply has/filed on

come on record. However,he

5.1.1995. It has still not

has prdduced a copy of the

reply. In Annexure R=2 of the reply, office crder No.

123/94-F .1V dated 24.10.94 is enclosed. As per this

office order, the applicant

has already been declared

f£it to cross the EB at the stage of fs.2300/- with effect
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from 1.8.1991 and hhat the prayer in the CA. has hbeen

Fully met. The lEarned counsel For the appllcant hewavar

stated that no consequential payment has Deen made ée=§1te

the issue of the office order dated 26.10.94 as s

s

LD In the circumstances,

the rQSpandents”are direetgé,

'to make the CDnquuentlal payment u1th1n a pericdféf
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two months from the date of receipt of this order. Any
délay in payment beyond two months will result in interest
being paid tc the applicant & 12% per annum beyond the

period of two months,

With the above direction, the 0OA is disposed off.
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